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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

OA No. 459 of 2023

Charan Singh & Another
... Applicants

Versus

State of Punjab and Others
...Respondents

Affidavit of Paramjit Singh
Additional ~ Secretary  Rural
Development and Panchayat
Punjab for Respondent No. 3.

I the above named deponent do hereby solemnly affirm and

declare as under:-

" That in compliance to the order dated 08.11.2024 passed by
this Hon'ble Court, the District Development and Panchayat

Officer-cum-Collector Panchayat Land Ludhiana has passed the

eviction orders of all the illegal occupants over the pond land.
h Accordingly, the collector has intimated the office of deponent
vide her letter dated 05.12.2024 alongwith the copy of orders
passed on 02.12.2024. A copy of her letter dated 05.12.2024

alongwith copy of orders are annexed as Annexure R-1 and R-

2, respectively.
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That in view of the orders passed by Ld. Collector, further action
to get the illegal occupation removed from the illegal occupants
will be initiated by the competent authority in accordance with
law.

Prayer

In view of the above, it is prayed that the present affidavit

alongwith its annexures may kindly be taken on record in the interest

of Justice.

L

Deponent

Verificatio?
/]
Verified at/New Delhi on1 UDE%a%moAf December, 2024 that all the

Certified Tha d
', lﬂ'ld/‘rh.l' ll'n ‘v" .'~f.|?("T.1f311l made

on O: " i
r':' « 1 ‘4 1 A nandiparh
S /auMtarsoantedk.d., . S
RPesisent ef,,,....... ¥ (o / D
i3 P ey : ‘\J
e . ‘ e P SRR P i Y .
ey s o, Pape No.
Date, lﬂ,% T
ATTI Tqy
D/ AN LAY
OATI L NMIGSIO R
CHam Gt

B I e s o e

il


HP
Pencil


147

Annexure R-1

From,

District Development and Panchayat Officer, Ludhiana
To,

Director,

Rural Development and Panchayat Department, (Legal

Branch)

Vikas Bhawan, SAS Nagar (Mohali)

Letter No. 8089 Dt. 05/12/24
Subject:  Regarding sending status report regarding OA No. 459 of 2023

Charan Singh Vs State of Punjab Pending Case in Hon'ble NGT

of Gram Panchayat Alamgir
Ref: Order dated 08.11.2024 of the Hon’ble NGT Delhi in OA NO.

459 OF 2023 Charan Singh Vs. State of Punjab.

With reference to the above subject, it is requested that the
following order was passed by Hon'ble NGT, New Delhi on 08.11.2024 in
the subject case-

We request Authority concerned to expedite the matter since
it relates to encroachment on a common land like pond and Supreme
Court in Hinch Lal Tiwari vs. Kamla Devi, (2001) 6 SCC 496 has clearly

said that all steps should be taken to preserve, protect and restore pond
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in its original condition. Authority concerned shall not grant any
unnecessary adjournment and will try to take a final decision in the matter
expeditiously, and if possible, within one month.

Pursuant to the said orders, the undersigned, exercising the
powers of the Collector-cum-District Development and Panchayat Officer,
disposed of the cases filed in the court of the undersigned regarding illegal
occupation of ponds of Gram Panchayat Alamgir vide order dated
02.12.2024.

The subject case is fixed for hearing on 11.12.2024 before
Hon'ble NGT, New Delhi. In this case, the written statement is to be filed
by the Hon'ble Additional Chief Secretary/Principal Secretary, Rural
Development Punjab. Therefore, a copy of the order issued by the
undersigned regarding the illegal occupation of the pond of Gram
Panchayat Alamgir is attached to this letter and sent to you for information
and further appropriate action.

As attached above.
Sd/-

District Development and Panchayat Officer, Ludhiana

TRUE TRANSLATION
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Annexure R-2

IN THE COURT OF MS. NAVDEEP KAUR DISTRICT DEVELOPMENT

PANCHAYAT OFFICER LUDHIANA-CUM-COLLECTOR LUDHIANA

Case No. LDH/DDPO/SEC/2024/000528
Date of Instt: 10.09.2024

Date of Decision: 02.12.2024

Village Alamgir

Gram Panchayat Village Alamgir, Tehsil and District Ludhiana through
Receiver Mr. Gurmail Singh, J.E. Block Development and Panchayat
Officer, Ludhiana-1
(Petitioner)
Versus
1.  Khushwinder Singh S/o Maghar Singh
2.  Kamaljeet Singh S/o Sh. Anokh Singh
3.  Hardev Singh S/o Sh. Bhag Singh
4.  Charan Singh S/o Sh. Bhag Singh
5.  Amandeep Singh S/o Sh. Jarnel Singh
6.  Pro: Ranjit Singh S/o Sh. Hardit Singh
7. Jagtar Singh S/o Sh. Pargat Singh

8.  Dharam Singh S/o Davaraka Singh
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12,

13.
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Surjit Singh S/o Sh. Davaraka Singh

Gurnam Singh S/o Najar Singh

Sarabijit Singh

Ram Singh S/o Sh. Ujagar Singh

Bhag Singh S/o Sh. Shiv Chand

All resident of Village Alamgir, Tehsil Ludhiana Pacchami, district

Ludhiana

(Respondents)

Petition under Section 7 of the Punjab Villages Common Lands
and Regulation Act 1961 regarding Khasra No. 418, 459,
Khewat No. 1212, Khatoni No. 1261 Hadbast No. 273 as per
Jamabandi Year 2016-2017 in Village Alamgir, Tehsil and

District Ludhiana.

Gram Panchayat Village Alamagir, District Ludhiana through Mr. Gurmail

Singh, J.E. Block Development and Panchayat Officer, Ludhiana-1, a

petition was filed under Section 7 of the Punjab Villages Common Lands

and Regulation Act, 1961, requesting that the respondent party has

illegally occupied the land of the Gram Panchayat on the said Khasra

Numbers. It has been requested by the petitioner in the petition that the

respondent has occupied the land of Gram Panchayat Alamgir. Therefore,
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the possession of the respondents should be vacated from this land and
the possession should be handed over to Gram Panchayat Alamgir.

In this regard, a notice was issued to the respondent party to
present their side through the Block Development and Panchayat Officer,
Ludhiana-1. After the notice, the respondents appeared in the Court.

The respondent party No. 4 made a written statement that "I,
Charan Singh son of Shri Bhag Singh, resident of village Alamgir, district
Ludhiana, clarify that I have not occupied the Panchayat area/land nor
any construction of any kind has been done. My private lane/way meets
the road from my business premises (establishment) along the pond.

The respondent party No. 5 made a written statement that "I,
Amandeep Singh son of S. Jarnail Singh am a resident of village Alamgir
tehsil and district Ludhiana. That I have received No.7826 dated
22.11.2021 dated 22.11.2021 from the Court of Smt. Navdeep Kaur
Collector (Panchayati Lands)-cum-District Development and Panchayat
Officer, Ludhiana. I appeared in the Court on 27.11.2024 and I have
vacated the land of Tobha of village Alamgir, Tehsil and district Ludhiana,
now I have no illegal possession of any Panchayat property."

The respondent party No. 12 made a written statement that

"We are ready to leave whatever area of pond is located near our house
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according to the measurements. According to our numbers, we are ready
to leave whatever pond area is there."

The respondent party No. 13 made a written statement that
"I, Bhag Singh Grewal son of Harchand Singh alias Sivchand Singh, village
Alamgir, district Ludhiana, with a request, inform you that my house has
been built with a demarcation from the Department of Revenue. My name
has been included by the opposition to deliberately harass me.”

The rest of the respondents came to the court and
requested that the disputed site be demarcated in our presence. If there
is @ pond in our place then we are all ready to leave.

On perusal of the records on the file, this court dispose of the
petition with the orders to the Block Development and Panchayat Officer,
Ludhiana-1 to demarcate the disputed area Khasra No. 418, 459, Khewat
No. 1212, Khatoni No. 1261, Hadbast No. 273 again in the presence of
respondents with videography and in the fresh demarcation report at the
disputed site if illegal possession of a person is proved, it passes an order
to evict him from the disputed area.

File be consigned to the record room after due compliance.

The order was pronounced in open court in good spirit.

Date: 02.12.2024
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Collector (Panchayat Lands)-Cum- District Development

and Panchayat Officer, Ludhiana.

TRUE TRANSLATION
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IN THE COURT OF MS. NAVDEEP KAUR DISTRICT DEVELOPMENT

PANCHAYAT OFFICER LUDHIANA-CUM-COLLECTOR LUDHIANA

Case No. LDH/DDPO/SEC/2024/000607
Date of Instt: 18.11.2024

Date of Decision: 02.12.2024

Village Alamgir

Gram Panchayat Village Alamgir, Tehsil and District Ludhiana through
Receiver Mr. Gurmail Singh, J.E. Block Development and Panchayat
Officer, Ludhiana-1
(Petitioner)
Versus
1.  Jaswant Singh son of Hardit Singh
2. Shinder Singh son of Pishora Singh
Resident of Village Alamgir, Tehsil Ludhiana Pacchami, district
Ludhiana
(Respondents)
Petition under Section 7 of the Punjab Villages Common Lands
and Regulation Act 1961 regarding Khasra No. 418, Khewat
No. 1212, Khatoni No. 1261, Hadbast No. 273 as per
Jamabandi Year 2016-2017 in Village Alamgir, Tehsil and

District Ludhiana.



125

Gram Panchayat Village Alamgir, District Ludhiana through Mr. Gurmail
Singh, J.E. Block Development and Panchayat Officer, Ludhiana-1, a
petition was filed under Section 7 of the Punjab Villages Common Lands
and Regulation Act, 1961, requesting that the respondent party has
illegally occupied the land of the Gram Panchayat on the said Khasra
Numbers. It has been requested by the petitioner in the petition that the
respondent has occupied the land of Gram Panchayat Alamgir. Therefore,
the possession of the respondents should be vacated from this land and
the possession should be handed over to Gram Panchayat Alamagir.

In this regard, a notice was issued to the respondent party to
present their side through the Block Development and Panchayat Officer,

Ludhiana-1. After the notice, the respondents appeared in the Court.

The respondents appeared in the court and requested that
"the demarcation which was done, it was done in our absence. Except for
the place of Tobha, the mark was marked in our ancestral land. In our
presence, our land should be demarcated. If the place of the pond comes
to us we are all ready to vacate.

On perusal of the records on the file, this court dispose of the
petition with the orders to the Block Development and Panchayat Officer,

Ludhiana-1 to demarcate the disputed area Khasra No. 418, Khewat No.
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1212, Khatoni No. 1261, Hadbast No. 273 again in the presence of
respondents with videography and in the fresh demarcation report at the
disputed site if illegal possession of a person is proved, it passes an order

to evict him from the disputed area.

File be consigned to the record room after due compliance.
The order was pronounced in open court in good spirit.

Date: 02.12.2024

Collector (Panchayat Lands)-Cum- District Development

and Panchayat Officer, Ludhiana.

TRUE TRANSLATION
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IN THE COURT OF MS. NAVDEEP KAUR DISTRICT DEVELOPMENT

PANCHAYAT OFFICER LUDHIANA-CUM-COLLECTOR LUDHIANA

Case No. LDH/DDPO/SEC/2024/000529
Date of Instt: 10.09.2024

Date of Decision: 02.12.2024

Village Alamgir

Gram Panchayat Village Alamgir, Tehsil and District Ludhiana through
Receiver Mr. Gurmail Singh, J.E. Block Development and Panchayat
Officer, Ludhiana-1
(Petitioner)
Versus
1.  Najar Singh son of Sh. Hazara Singh
2. Harjit Singh son of Sh. Labh Singh
Resident of Village Alamgir, Tehsil Ludhiana West, district Ludhiana
(Respondents)
Petition under Section 7 of the Punjab Villages Common Lands
and Regulation Act 1961 regarding Khasra No. 100, Khewat
No. 1226, Khatoni No. 1398, Hadbast No. 273 as per
Jamabandi Year 2016-2017 in Village Alamgir, Tehsil and

District Ludhiana.
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Gram Panchayat Village Alamgir, District Ludhiana through Mr. Gurmail
Singh, J.E. Block Development and Panchayat Officer, Ludhiana-1, a
petition was filed under Section 7 of the Punjab Villages Common Lands
and Regulation Act, 1961, requesting that the respondent party has
illegally occupied the land of the Gram Panchayat on the said Khasra
Numbers. It has been requested by the petitioner in the petition that the
respondent has occupied the land of Gram Panchayat Alamgir. Therefore,
the possession of the respondents should be vacated from this land and
the possession should be handed over to Gram Panchayat Alamgir.

In this regard, a notice was issued to the respondent party to
present their side through the Block Development and Panchayat Officer,
Ludhiana-1. After the notice, the respondents appeared in the Court.

The respondents appeared in the court and requested that
"the demarcation which was done, it was done in our absence. Except for
the place of Tobha, the mark was marked in our ancestral land. In our
presence, our land should be demarcated. If the place of the pond comes
to us we are all ready to vacate.

On perusal of the records on the file, this court dispose of the
petition with the orders to the Block Development and Panchayat Officer,
Ludhiana-1 to demarcate the disputed area Khasra No. 100, Khewat No.

1226, Khatoni No. 1398, Hadbast No. 273 again in the presence of
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respondents with videography and in the fresh demarcation report at the
disputed site if illegal possession of a person is proved, it passes an order

to evict him from the disputed area.

File be consigned to the record room after due compliance.
The order was pronounced in open court in good spirit.

Date: 02.12.2024

Collector (Panchayat Lands)-Cum- District Development

and Panchayat Officer, Ludhiana.

TRUE TRANSLATION
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